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BEFORE THE NATIONAL GREEN TRIBUNAL
EASTERN ZONE, KOLKATA

ORIGINAL APPLICATION NO. 71 of 2025 (E | 26D, No.OK-29/03

EXP DT,29.07.2028

IN THE MATTER OF:

BIPIN BIHARIDAS APPLICANT

VERSUS
STATE OF ODISHA & ORS. ... RESPONDENT(s)

REPLY AFFIDAVIT ON BEHALF OF THE MINISTRY OF ENVIRONMENT,
FOREST AND CLIMATE CHANGE, RESPONDENT NO. 5.

I, Shri M. Rajeshwar Prasad, son of Mr. M. Bhaskar Rao, aged about 58 years, working
as Scientist ‘C” at the Regional Office of the Ministry of Environment, Forest and Climate i

Change (MoEF&CC), Regional Office, Bhubaneswar do hereby solemnly affirm and declare %%

as under: j

1. That I am duly authorized by the Ministry of Environment, Forest and Climate Change
(hereby referred as Respondent No. 5) to swear this affidavit and [ am conversant with
the facts and circumstances of the present case and am thereby competent to depose as
under:

2. That the present application has been filed against Respondent No. 8, M/s Gadre
Marine Exports Pvt. Ltd., which is allegedly engaged in the production of fish meal
powder using rotten fish, thereby causing continuous air and water pollution. It is
further alleged that the said unit is discharging untreated wastewater directly into the

Kantia Chira River, in violation of environmental norms.
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3. That the answering Respondent no.5 is engaged in, inter alia, policy formulation for
abatement, prevention and control of pollution by prescribing environmental standards
which are implemented through the Central Pollution Control Board (CPCB) and State

Pollution Control Boards (SPCBs)/ Pollution Control Committees (PCCs).

Besides, the State Pollution Control Boards/Pollution Control Committees concerned
are mandated and empowered to take all such measures as are deemed necessary or
expedient for the purpose of protection and improving the quality of environment as

well as prevention, control and abatement of environmental pollution.

4. That the MoEF&CC has enacted Water (Prevention and Control of Pollution) Act,
1974, which specifically deals with issues related to control and abatement of pollution
in water bodies including rivers. The implementation of the provisions of the Act is
with the Central Pollution Control Board (CPCB) and concerned State Pollution

Control Boards (SPCBs). The issuance of consent to operate comes under the purview

of SPCBs/PCCs.

5. That it is also submitted that vide Notification No. S.0. 1972(E) dated 14.06.2019
(Annexure-R-I) the Government of India allocated the business relating to
“Conservation, development, management and abatement of pollution of rivers” to
Department of Water Resources, River Development and Ganga Rejuvenation under

Ministry of Jal Shakti.

6. Itis respectfully submitted that issue regarding extraction of ground water does not fall
within the purview of this Ministry. Therefore, the answering respondent humbly prays

for leave to make additional submissions.
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7. Inview of the foregoing submission, it is humbly prayed that the Hon’ble Tribunal may

Kindly pass such order(s) as may be deemed fit and proper in the facts and

circumstances of this case.

DEPONENT

M. RAJ'!E'SHWAR PRASAD - ‘
* dmfre A/ SCIENTIST 'C’
. W8 QI&R/ Gowt. of India
.. e, o O SerEry gRted e
[ msnyolawommnt.Fonuacc
VERIFICATION | . el s Regionsl Office

/Bhubaneswar
‘% “'e

=

Verified at Bhubaneswar on this 03™ day of December 2025 that the contents of this reply
affidavit based on official record(s) maintained and information available in the office are

correct to my knowledge and belief. No part of it is false and nothing has been concealed

there from.
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DEPONENT
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The deponent being identified by/
éOngr Adv/Clerk

swears on oath & solemnly afﬂrm«
before me on dt: Tl’) e \g L4t
that the facts state&ﬁbove are true :
tn his/her knowledge.

Notary for Cuttack
Govt. of Onssa
Regn. No, ON-28103
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T Ho o TA0-33004/99 REGD. NO. D. L.-33004/99

Che Gazetie of India

EXTRAORDINARY
9T [I—EUE 3—3Y9 -W@US (ii)
PART II—Section 3—Sub-section (ii)

TR & WehrioTe
PUBLISHED BY AUTHORITY

. 1763] =3 feeelt, HHar, S 17, 2019/99% 27, 1941
No. 1763] NEW DELHI, MONDAY, JUNE 17, 2019/JYAISTHA 27, 1941

CIEGECKIREICR
LIESR Rl
E faeett, 14 54, 2019
HAT. 1972(37) —TAT, HIGET o A== 77 F Gve (3) FTT Ta TRl T T30 F¥d g0, T
HLFHIY (FTH-araed) a7, 1961 &7 X Hoed F:3d & forw, Feaferiaa = s9rd &, seriq-

1. (1) =9 =9l &1 90 9 9T (Fr-araed) T |1 aerear gy« Faw, 2019 21

(2) ¥ A Tgw B

2. AT AT (FTE-areen) A, 1961 ¥,-
(1) 219 gt H,-
(F) "1. F vd FrEm wearer warera ofidw % srefia, (i) T o 2t At gv-ofide,
;T "(iv) AT AT I9-9fiee &1 9 B sroa;
(F) "9FF. U AT AT Ta=zqT HATAA" offda 1 o R Sro;
@@ "13. fa= gETerE” ot T A e Su-oftiet & weama, Mo ofives sz su-ofids
S FATIOT o SO, 7T
"1 3%, HEAATA, TYATAT 37T ST HATAT
(i) Fe=aTe T
(ii) TYATAT ST ST AT,

2887 GI/2019 (D



209

387238/2020/2P 0
2 THE GAZETTE OF INDIA : EXTRAORDINARY [PART II—SEC. 3(ii)]
(%) ™9, TAAT AT TETT F=rerg” ofteien o waard, Feferfea ofids s 3v-ofid siaearfia o

ST, ST~
"1 9. ST LAT<h HATAL
(i) STeT FETee, ot ForehTe $f T |eeror foramr
(ii) T ST ST AT AT
(F) “41. T HHATEA, qT FHTE A T HqT FAAF” oftah 7 AT mgr S

(2). TET=T ST ¥,
() "FT Ta A Foarer Farea” ofids % stefie, ™. T & S fFramr 3u-ofids, i
" HETTA (AT 39-oe, quT 39 srefiw gfatea 1 <o B srosm;
(i) "I ST AT TE=ar GATAA" oft R AT Ik refi= Wit &1 «rq B S,

(iii) “oFfETr, aq Y Soary Iadd §AeA” & A9 qEte 8 qur gfate 8% & Arg fhar
GlTQTlT

(iv) "o wemeran ofrde o 3o erefte Su-efirdat s wfafeat & @, Fwaforfaa ofnds, su-
of e i wiAfSa s vt &t Jrosty, srata:-

" AT, TUTAT S I WA

F. HgaTa faemT

HAHT-

Fmferfera o s 9  dfaeme & aradt daqg=T w1 g1 | F SO a1 2

1. F 3=, o fore wwe & f&fer gren =room & 8 B 27 a5 w1 [ sefea & aefi=he 8,
FET TF gl T IR a9 A -1 AT AT IAATET F (SR & g, T T & 97 B
ST FHE & dae |, QI (o9 % Fq, T & T(aured o7 >l & [SaaT
ters 7 2l |

2. U UFHEAT AT R qrerd (raaeliT, amgiE qur weadei 9w we F 1Y) s T@w
sraEvaAT fowmE, faaem, Rata qur gema sgaedT aife afed 9gd< haTsardl T ga89
ST T |

3. TGN TAT AT HGIAT THZ T FHeATI TAT AT ST T AGE T

4. A ITAT F (SwTE | GEAT8d qTHAT H AT TMSAT & T A AT

5. Ozl qTae aifedehr |
6. UTH(AH ATTITA 6 FT ASATGT I U THATT HaeT ATHA |
7. ASATYS AT T ARTHA, FLAT T IO |
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8.  WTET ATfcEehT Ha&70T, H{as |

A=l

fRmaferfea fa, St wma & "faeme i aradt sragEr & =0 | % sfaia ord & (Fae e f
EIERIE

9. Al FT g TEATT ATl HHTHSE AT FIARIE TS AT AT ST & Uk T F gAL T5T |
e T HE |

10. ¥T5T ATAFHLUT/ TR 1 6 ATEAH | (AT~ 7T IURAT, AT G (e =hrdi & o
e TETIaT 7 @ET |

gl

T ST & % forw, IudEd 9T | ST 9w || # afua fAwT et 9% 3 39 A g A arad

e €, oY 39+ afafea, Metafed B S wea F SfEena & araat sageT o g4t 115

11. WY FT IRTEA, 0 ST I TAT AGAT AN w1 [FaErer, ag-Ffwar gt s
Y |

12. WY T AT |
q. I A 78 mr
- |
faferfea o ST wea & dfaeme £ aradt s B = | F siadd o €
1. 3 3= o foro w5 J f@fer grer aroor i g B 9 9w "= R Sz § a8,
FZT TF gl qoh ITFRT Tae T 3T TEAT-ITAT TAT SALT S TIATATAT ICATGT % (oahre 7 §, TH

TRHTET & AT 6 T F e F day § 99dred oY St O F Fe, /il s s
Tt F FaaT At T 27 |

2. T9EE, AL ST qIATATAA 1T THh ATEAAT (ahrd, Ao, Haiq qom SeIma sqae e
HiEd qggh HATReTTdl 7 Haea ST o |

3. TYHH, TALT ST IATAT F Haferq Gramaaral § o7 gU SARAT T HeaT |

4. TYE T HIATITAA o [ohd | HTad ATl | SAAUEIT SISAT F T AT a1
5. TYLE T |

6. TYLE AT |

7. Tt A=A & FHT0T T H g0 THATT Saeft AT |

8. TE AT HT (ATHIHA, T FLATT ST THTUTHLT |

9. AT T THaEH |
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10. FISHEIE ¥ T ATa=Te & Hfera AT |
11. TLLEA T FHLaT 1 =T |
12, 9903t o i Fwar &1 e srferfazm, 1960 (1960 1 59) |
- I

aferfaa Ao s 9w F dfeam 7 aradi srgEr @ g 11| % ofawa od 8 (Fae fergm #it

EIEL)E

13. ag[ =T =Ea g |

14, I ST qiert FT g TgaT aTel GhTHE AT FIARE TR AT AT St & UF 057 F AL
=T H et 1 Aame |

15. Tl TSIt § TR AT, TET #hf Faaefl TSiadl & o7 Feaid I IS a9T Ud STHT
TGYETT |

16. T ATYFHLO/FAEHTT T 6 ATeqw F ATNT o7 Iuswwi, =740 o =it & oo B
TAETAAT T €T |

arr-lil

T T &A1 F o0 3uad AT | 3T 97 || & afvrq o gt a& F 39 1T &= 0w arad

e 2, oY = o Mefateaa e S 9a & Sfaend it aradi QA o g4t 11 %

HAIT AT &

17, qY TEA FT TRIEA, HLEAT ¥ IATT AT T 32 Teft 0t w1 e, qg-Frfwer gfveor
Y e |

18. wfaaTed AfeeR |
19. IY[& ¥ Tiary 7 T |
W - IV
20. 9 IUANT AT T¢I F HATAT ATHT |
21, 9T e "
(v)  "SmETEe i gl FwF Hereat ot % erefie, wiat® 21 #, S wareE, T9° e oiw
LA HATAT" 9Tea1 o T T "1 9T{<h HATAA" 9758 T STUAT;
(vi) "gEET ST TER A" ofiOE T 39 A YAt & vEra, Meteea o s, $su-
of s o wiafeaT siq:earfud 7 STusft, sraie -
S ArfRe AT
&. ST gare, T41 fawre s I @<er fAawnr
. &g
1. TS T8 % T H ST BT AT, G207 i Yaer, S & faferer Iu=iem siw afeat & srae
H STTEA % Haer § ST JISAT ST a9 7 907 TR TeT |
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2. TET A G TR |

3. e Hifq, qETH ggrAdar, dqEeTT Ua fowme wtderr i fEr & gafaa gt A,
S ST agseeiia, a2, weaw, T T srardetterd [H=Ts 96 off o9 €, Jaed o S
o Haeft STeftar #7=aTy; F9aFT o W S T AT TS e, 7 ST FETEAT H1 HLEAT
3TY TR, gRTaei ST W ST 7 S<H ST, FIT TS 6 e [F=me, S waer, Far
& ForaTer; STerrera i e srearas yaer; a1g (R y&e, sor-fewm, g s, 5«9-
STHTE 3T A&l Feld FHETT; are g |

4. quifsas afedt i 7t =ntedi w1 AfRaw o e | =61 % qreaq § SJfaFon F g=ey
T FEATEA, T4 TTE |

5. S fafer, fEema |

6. STT AT HET |

7. HERrT S SSALT HAT (FHE F) FT HIET (FIA0 AT T4 |

Il. AAUTT I8

8. 1 HETyd Ow T yaY, T [ ¥ a7 FIAAw 7 qefAq SAqaAgrT G, AAN AT
AT |

9. auigty o« fatfer |

10. AT ST TETET Ferf HY vt AT T GATIT AT, aATILT F AT GAH T4 AR e I
ifer, 1960; FATAT e =T |

11. S FETE &g & | Fuefia ofiT ang] qgEar a7 9gdnT S|

M. e ¥ arefie @rea i Rwrr

12. Feal T ST A |

13. Heald a7 3T 9T SIE g™ %% |

14, FearT AT ST e |

15. Feard GATd ST T |

16. Feald ST 3T = e &z |

17, FFRT S TS |

18. T &g (=TT & |

19. FTAHRT LS TRATSTAT =07 a1 |

20. TIE gAY [T qAqTgHE A |
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21.

22.

23.

24.

25.

26.

27.

28.

29.

30.

31.

32.

33

Iv.

34.

35.

36.

37.

38.

g.

1.

2.

T[T &S |
T A= grtE |
AT TET ATE |
TET TA-TF5TH Fem |
TP ST T STt |
EIRGINESERER I
TTHET ATE |
I JHAT 74T aE |
511 37 faega weweft @7 (wrea) forfees (@) |
TP AT et e s |
T T At A s e siasta faem e, wa= w F forw i e s
TNT HLEAOT & HHTAT T ATAA Y g |
T 7 FeeAv, ST, Taee ST Al % TgU0r A STLHT |
. TS ol 52T fAgermer s
afafAasT w1 yarae
TAL 9RA g2 3T TA-TAh1 SAfr=aw, 1873 (1873 #T 8) |
Fae-Trtoges ot faars srfafaaw, 1956 (1956 T 33) |
T 9 afafr, 1956 (1956 FT49) |
FaaT 74 A€ Afaf{=w, 1976 (1976 F163) |

FE(TF are ATAT=H, 1980 (1980 T 46) |
T 91« S E@=gar faemr
TTHIOT & & Hated AT St qft (S FEreE, ey e sfw I 6w faanr w7 i Tw
ST ATSAT M7 T & T LT G % T Td gu), 9 794, A (e 3i7 =T,
TH G § FALTEIT TZANT MY qehelenl qgraar |
AT FgFTar, o stavta wat=ae st & gafda amaer oft € Stgt a6 ST g arfor
81 § YT S G, FA-5994, T [T ol TF=gar T ¢ |

3. =9 g1 it AEl F HATIq TR qrAaaw |
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hereby

namely:

1.

4., 9TgT A YT T S H U A Y ARATSATA Y 2 F "t owAt & gy § q6eay |

(vii) "STer FETEE, A EERE ST I G qATgn ofivw a9 39 A wiAteat wr 9w TR
STUATT |

T AT Flfeea

RELIE

[®T. . 1/21/7/2019-%13 ]
AT 9T, I A

CABINET SECRETARIAT
NOTIFICATION
New Delhi, the 14™ June, 2019.

S.0. 1972(E).—In exercise of the powers conferred by clause (3) of article 77 of the Constitution, the President
makes the following rules further to amend the Government of India (Allocation of Business) Rules, 1961,

(D These rules may be called the Government of India (Allocation of Business) Three Hundred and
Fiftieth Amendment Rules, 2019.
2) They shall come into force at once.

In the Government of India (Allocation of Business) Rules, 1961,-
(1) in THE FIRST SCHEDULE,-

(a) under the heading “l. Ministry of Agriculture and Farmers Welfare (Krishi Evam Kisan Kalyan
Mantralaya)”, the sub-heading “(iii) Department of Animal Husbandry and Dairying (Pashupalan aur Dairy
Vibhag)” and sub-heading “(iv) Department of Fisheries (Matsyapalan Vibhag)” shall be omitted;

(b) the heading “OAA. Ministry of Drinking Water and Sanitation (Peya Jal aur Swachchhata Mantralaya)”
shall be omitted;

(c) after the heading “13. Ministry of Finance (Vitta Mantralaya)” and sub-headings thereunder, the
following heading and sub-headings shall be inserted, namely:-

“13A. Ministry of Fisheries, Animal Husbandry and Dairying (Matsyapalan, Pashupalan aur Dairy
Mantryalaya)

(i)  Department of Fisheries (Matsyapalan Vibhag)
(ii)) Department of Animal Husbandry and Dairying (Pashupalan aur Dairy Vibhag)”;

(d) after the heading “19. Ministry of Information and Broadcasting (Soochana aur Prasaran
Mantralaya)”, the following heading and sub-headings shall be inserted, namely:-

“19A. Ministry of Jal Shakti (Jal Shakti Mantralaya)

@) Department of Water Resources, River Development and Ganga Rejuvenation (Jal Sansadhan,
Nadi Vikas aur Ganga Sanrakshan Vibhag)

(i)  Department of Drinking Water and Sanitation (Peya Jal aur Swachchhata Vibhag)”;

(e) the heading “41. Ministry of Water Resources, River Development and Ganga Rejuvenation (Jal
Sansadhan, Nadi Vikas aur Ganga Sanrakshan Mantralaya)” shall be omitted.

2. in THE SECOND SCHEDULE.,-

(i) under the heading “MINISTRY OF AGRICULTURE AND FARMERS WELFARE (KRISHI EVAM
KISAN KALYAN MANTRALAYA)”, the sub-heading “C. DEPARTMENT OF ANIMAL
HUSBANDRY AND DAIRYING (PASHUPALAN AUR DAIRY VIBHAG)” and the sub-heading “D.
DEPARTMENT OF FISHERIES (MATSYAPALAN VIBHAG)”, and entries thereunder shall be omitted;

(ii) the heading “MINISTRY OF DRINKING WATER AND SANITATION (PEYA JAL AUR
SWACHCHHATA MANTRALAYA)” and the entries thereunder shall be omitted;

2069
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(iii) under the heading “MINISTRY OF ENVIRONMENT, FOREST AND CLIMATE CHANGE
(PARYAVARAN, VAN AUR JALVAAYU PARIVARTAN MANTRALAYA)”, entries 8 and 8A shall be
omitted;
(iv) after the heading “MINISTRY OF FINANCE (VITTA MANTRALAYA)” and sub-headings and
entries thereunder, the following heading, sub-headings and entries shall be inserted, namely:-
“MINISTRY OF FISHERIES, ANIMAL HUSBANDRY AND DAIRYING (MATSYAPALAN,
PASHUPALAN AUR DAIRY MANTRYALAYA)
A. DEPARTMENT OF FISHERIES

(MATSYAPALAN VIBHAG)
PARTI
The following subjects which fall within List I of the Seventh Schedule to the Constitution of India:

1. Industries, the control of which by the Union is declared by Parliament by law to be expedient in
public interest as far as these relate to development of fish feed and fish products with the limitation
that in regard to the development of industries, the functions of the Department of Fisheries do not
go further than the formulation of the demand and fixation of targets.

2. Promotion and development of fishing and fisheries (inland, marine and beyond territorial waters)
and its associated activities, including infrastructure development, marketing, exports, and
institutional arrangements etc.

3. Welfare of fishermen and other fisher-folk and strengthening of their livelihoods.

4. Liaison and cooperation with international organizations in matters relating to fisheries
development.

5. Fisheries Statistics.

6. Matters relating to loss of fish stock due to natural calamities.

7. Regulation of fish stock importation, quarantine and certification.

8. Fishery Survey of India, Mumbai.

PART I
The following subjects which fall within List III of the Seventh Schedule to the Constitution of
India (as regards legislation only):
9. Prevention of the extension from one State to another of infectious or contagious diseases or pests
affecting fish.
10. Pattern of financial assistance to various State Undertakings, Fisheries Development Schemes
through State agencies/Co-operative Unions.
PART III
For the Union territories the subjects mentioned in parts I and II above, so far as they exist in regard
to these territories and, in addition, to the following subjects which fall within List II of the Seventh
Schedule to the Constitution of India:
11. Preservation, protection and improvement of fish stocks and prevention of diseases thereof,
veterinary training and practice.
12. Insurance of fish stock.

B. DEPARTMENT OF ANIMAL HUSBANDRY AND DAIRYING
(PASHUPALAN AUR DAIRY VIBHAG)
PARTI
The following subjects which fall within List I of the Seventh Schedule to the Constitution of India:

1.

2.

3.

Industries, the control of which by the Union is declared by Parliament by law to be expedient in
public interest as far as these relate to development of livestock and birds feed and dairy and poultry
products with the limitation that in regard to the development of industries, the functions of the
Department of Animal Husbandry and Dairying do not go further than the formulation of the
demand and fixation of targets.

Promotion and development of livestock, dairy and poultry and its associated activities, including
infrastructure development, marketing, exports and institutional arrangements etc.

Welfare of persons engaged in activities relating to livestock, dairy and poultry.

286
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4.  Liaison and cooperation with international organizations in matters relating to livestock and
poultry development.
5. Livestock Census.
6.  Livestock Statistics.
7. Matters relating to loss of livestock due to natural calamities.
8. Regulation of livestock importation, animal quarantine and certification.
9.  Gaushalas and Gausadans.
10. Matters relating to pounds and cattle trespass.
11. Prevention of cruelty to animals.
12. The Prevention of Cruelty to Animals Act, 1960 (59 of 1960).
PART II
The following subjects which fall within List III of the Seventh Schedule to the Constitution of
India (as regards legislation only):
13. Profession of veterinary practice.
14. Prevention of the extension from one State to another of infectious or contagious diseases or pests
affecting animals and birds.
15. Conversion of indigenous breeds; introduction and maintenance of Central Herd Books for
indigenous breeds of livestock.
16. Pattern of financial assistance to various State Undertakings, Dairy Development Schemes through
State agencies/Co-operative Unions.
PART III
For the Union territories the subjects mentioned in parts I and II above, so far as they exist in regard
to these territories and, in addition, to the following subjects which fall within List II of the Seventh
Schedule to the Constitution of India:
17. Preservation, protection and improvement of stocks and prevention of diseases of animals and
birds, veterinary training and practice.
18.  Courts of Wards.
19. Insurance of livestock and birds.
PART IV

20. Matters relating to cattle utilisation and slaughter.

21. Fodder development.”

(v) under the heading “MINISTRY OF HOUSING AND URBAN AFFAIRS (AWASAN AUR SHAHARI
KARYA MANTRALAYA)”, in the entry 21, for the words “Ministry of Water Resources, River
Development and Ganga Rejuvenation”, the words “Ministry of Jal Shakti” shall be substituted;

(vi) after the heading “MINISTRY OF INFORMATION AND BROADCASTING (SOOCHANA AUR
PRASARAN MANTRALAYA)” and the entries thereunder, the following heading, sub-headings and
entries shall be inserted, namely:-

“MINISTRY OF JAL SHAKTI (JAL SHAKTI MANTRALAYA)

A. DEPARTMENT OF WATER RESOURCES, RIVER DEVELOPMENT AND GANGA
REJUVENATION (JAL SANSADHAN, NADI VIKAS AUR GANGA SANRAKSHAN VIBHAG)

I. GENERAL

1. Development, conservation and management of water as a national resource; overall national
perspective of water planning and coordination in relation to diverse uses of water and interlinking of
rivers.

2. National Water Resources Council.

3. General policy, technical assistance, research and development training and all matters relating to
irrigation, including multi-purpose, major, medium, minor and emergency irrigation works; hydraulic
structures for navigation and hydro-power; tube wells and groundwater exploration and exploitation;
protection and preservation of ground water resources; conjunctive use of surface and ground water,
irrigation for agricultural purposes, water management, command area development; management of

286
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reservoirs and reservoir sedimentation; flood (control) management, drainage, drought proofing, water
logging and sea erosion problems; dam safety.

4. Regulation and development of inter-State rivers and river valleys. Implementation of Awards of
Tribunals through Schemes, River Boards.

5.  Water laws, legislation.

6. Water quality assessment.

7. Cadre control and management of the Central Water Engineering Services (Group A).
II. INTERNATIONAL ASPECTS

8. International organisations, commissions and conferences relating to water resources development and
management, drainage and flood control.

9. International Water Law.

10. Matters relating to rivers common to India and neighbouring countries; the Joint Rivers Commission
with Bangladesh, the Indus Waters Treaty 1960; the Permanent Indus Commission.

11. Bilateral and external assistance and cooperation programmes in the field of water resources
development.

III. ORGANISATIONS AND BODIES UNDER THE DEPARTMENT
12. Central Water Commission.

13. Central Soil and Materials Research Station.

14. Central Groundwater Board.

15. Central Ground Water Authority.

16. Central Water and Power Research Station.

17. Farakka Barrage Project.

18. Ganga Flood Control Commission.

19. Farakka Barrage Project Control Board.

20. Sardar Sarovar Construction Advisory Committee.

21. Brahmaputra Board.

22. Narmada Control Authority.

23. Betwa River Board.

24. National Institute of Hydrology.

25. National Water Development Agency.

26. Bansagar Control Board.

27. Tungabhadra Board.

28. Upper Yamuna River Board.

29. Water and Power Consultancy Services (India) Ltd. (WAPCOS).
30. National Projects Construction Corporation Limited.

31. National Ganga River Basin Authority including the Mission Directorate, National Mission for Clean
Ganga and other related matters of Ganga Rejuvenation.

32. Conservation, development, management and abatement of pollution of rivers.
33. National River Conservation Directorate.

IV. ADMINISTRATION OF ACTS

34. The Northern India Canal and Drainage Act, 1873 (8 of 1873).

35. The Inter-State River Water Disputes Act, 1956 (33 of 1956).

36. The River Boards Act, 1956 (49 of 1956).

37. The Betwa River Board Act, 1976 (63 of 1976).

38. The Brahmaputra Board Act, 1980 (46 of 1980).

B. DEPARTMENT OF DRINKING WATER AND SANITATION (PEYA JAL AUR
SWACHCHHATA VIBHAG)

1. Rural water supply (subject to overall national perspective of water planning and coordination assigned
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to the Department of Water Resources, River Development and Ganga Rejuvenation), sewage, drainage and
sanitation relating to rural areas; International cooperation and technical assistance in this field.

2. Public cooperation, including matters relating to voluntary agencies in so far as they relate to rural
water supply, sewage, drainage and sanitation in rural areas.

3. Co-operatives relatable to the items in this list.

4. Coordination with respect to matters relating to drinking water supply projects and issues which cover
both urban and rural areas.”;

(vii) the heading “MINISTRY OF WATER RESOURCES, RIVER DEVELOPMENT AND GANGA
REJUVENATION (JAL SANSADHAN, NADI VIKAS AUR GANGA SANRAKSHAN
MANTRALAYA)” and the entries thereunder shall be omitted.

RAM NATH KOVIND

President
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